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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR): (a) to
(e) Government 1s aware of the designs of IS| of Pakistan
to carry out espionage, subversion and sabotage in India
in a clandestine manner and is taking all necessary steps
to combat and frustrate such objectives by gearing up
the intelligence machinery, sharing of intelligence and
coordinated action by the concerned Central and State
agencies, strengthening the deployment of para-military
forces at strategic locations, intensified coastal as well as
inland patrolling, construction of border fencing and flood-
lighting in vulnerable stretches of the Indo-Pak border.

It would not be in public interest to give further details
in this regard.

Jute Material for Packing

5023. SHRI SULTAN SALAHUDDIN OWAISI: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) whether the Union Government have extended
the validity of The Jute Materials, in Packing Commodities
Act 1987 for the fertilizers for another three months from
July 1, 1996; )

(b) if so, the main reason for extending the package
order; and

(c) the period of extension provided?

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHR! SIS RAM OLA):
(a) to (c) The Standing Advisory Committee set up under
the Jute Packaging Materials (Compulsory Use in Packing
Commodities) Act, 1987 has commenced review of the
type of commodities and the percentage thereof to be
packed in jute bags. Meanwhile, since the reservation
order for packing 50% of urea in jute bags was expiring
on 30.6.96, the Ministry of Textiles has issued an interim
status quo order effective from 1.7.96 to 30.9.96.

[Translation]
Fetilizers Unit in Delhi

5024. SHRI JAI PRAKASH AGARWAL: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) the numbher of fertilizer units functioning in Delhi;

(b) whether these units are functioning as per their
capacity; :

(c) if so, the details thereof;
(d) if not, the reasons therefor; and

(e) the steps being taken to further increase the
production capacity of these Units?

SEPTEMBER 10, 1996

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA):

(a) There is no fertilizer unit functioning in Delhi.

(b) to (e) Does not arise.
[English]
Cogentrix Power Project

5025. SHRIMATI MANEKA GANDHI: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) the details of the Expert Committee of the Ministry
of thermal power projects and process/procedures by
which the said expert committee went into the details of
the environmental implications of the Cogentrix project;

(b) the recommendations/comments of the said
Committee about the aforesaid project; and

(c) the stringent environmental safeguards tc be
implemented by the project?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAl NARAYAN
PRASAD NISHAD): (a) and (b) The Expert Committee
for Thermal Power Projects constituted by the Ministry of
Environment and Forests under the provisions of the
Environmental Impact Assessment Notification, 1994 as
amended on 4th May, 1994 examined the proposal as
per the procedure laid down based on the information
contained in the Environmental Impact Assessment Report
and additional information furnished subsequently. The
Committee recommended the project subject to
clarifications on availability of space for flue gas
desulphurisation plant, use of sea water in cooling towers,
possibility of dry fly ash collection, etc.

(c) The stringent environmental safeguards to be
implemented in the project include: installation of flue gas
desulphurisation plant, no intake from and discharge into
Mulki river, use of sea water for the plant, rehabilitation
of oustees and fly ash utilisation.

Reinstatement of Railway Staff

5026. SHRI BASUDEB ACHARIA: Will the Minister
of RAILWAYS be, pleased to state:

(a) whether a number of Running Staff of the Eastern
Railway dismissed from services in the year 1981 are
still to be reinstated;

(b) whether a number of such staff was reinstated in
the year 1993 after the Supreme Court judgement;

(c) whether a number of such staff has not yet been
reinstated,

(d) if so, the reasons therefor; and
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(e) the time by which all the dismissed staff is
proposed to be reinstated?

THE MINISTER OF STATE IN THE MIN;STRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) Out of total
44 such employees, the cases of only 10 employees for
reinstatement are yet to be decided.

(b) One employee was reinstated on the basis of
judgement of the Supreme Court.

(c) and (d) 27 employees have not been re-instated.
Their break-up is given below:—

(1) Attained age of superannuation/died — 14
(ii) Re-employed — 2
(i) Sub-judice — 9
(iv) Appeal rejected — 1
(v) Appeal pending — 1

(e) The reinstatement of ten employees depends upon
outcome of the pending Court cases and decision on the
pending appeal.

[Translation]
Indian Drugs and Pharmaceuticals Limited

5027. SHRI RAM TAHAL CHAUDHARY:
SHRI KASHI RAM RANA:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether several cases of corruption have taken
place in IDPL during the last five years;

(b) if so, the details thereof, casewise,

(c) the action taken by the Government in each of
these cases alongwith the outcome thereof;

(d) whether the liaison officer of !DPL was working/
still working for the private drugs companies; and

(e) if so, the action taken by the Government against,
this officer?

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA):
(a) to (c) Complaints and other information received on
cases of alleged corruption are investigated by the
Vigilance Division or CBI and appropriate action is taken
wherever necessary by the competent authority. List of
major cases of corruption where charges have been
sustained, with details as received from Indian Drugs and
Pharmaceuticals Limited (IDPL) is annexed in the
statement.

(d) to (e) The management of IDPL has informed
that they are not aware of their Liaison Officer working
for the private drug companies.

STATEMENT
Name Charge Action Remarks
1 2 3 4
RISHIKESH PLANT
Shri Yad Ram Caught red handed while accepting  Criminal case filed Superannuated on 31/12/95.
Sr. Civil Engineer bribe of Rs. 400/- by CBI in a in the court of CBI Pending in the court of
trap case. : Dehradun.
MARKETING
Shri S.N. Singh, Diversion of Govt. Order to Dismissed from Case was investigated by
Regional Manager Private party. services of IDPL CBIl. Departmental action
Bangalore for major action
for major penalty was
initiated.
-do- Claim of false mileage allowance, Charge-sheet issued In view of his dismissal
TA etc. for major penalty. from the service of IDPL,
this charge-sheet became
redundant.
-do- Non-supply of drugs to Directo- -do- -do-

rate of Health & Family
Services and hoarding of huge
stock of samples at his residence.




